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Misc.(Crl) Case No. 384/2021 

O R D E R 

 

28-10-2021 

This is an application u/s 438 Cr.P.C. filed by accused/petitioner 

Lilima Begum seeking pre-arrest bail in connection with Dhekiajuli PS Case 

No. 515/2021 u/s 120(B)/420/406/468/471 of IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

The allegation in the FIR is that on 02-09-2021 Sri Powal Hazarika I/C 

of Borsola Out Post lodged an FIR alleging that during raid police recovered 

from the house of Lilima Begum electronic instruments for preparing Adhaar 

card by fraudulent means in a pre-planned manner and giving it as genuine 

to the innocent public in lieu of money. Hence, the case. 

The learned PP vehemently opposed the bail prayer contending that 

there is credible material in the case diary showing the complicity of the 

accused person in the alleged offences. Moreover, this court has already 

rejected the bail prayer of accused/petitioner after considering the case 

diary. 

On the other hand, learned Senior counsel Mr. A. Alam appearing for 

the accused/petitioner highly disputed the submission made by learned PP 

contending inter alia that police is harassing the accused/petitioner without 

any reasonable basis merely on suspicion. It is further contended that 

accused/petitioner is a authorized person to do the job by none other than  

Deputy Commissioner, Sonitpur and she has been acting within the purview 

of law. To substantiate his contention learned counsel has drawn the 

attention of this court to the original documents issued by competent 

authority and also the license issued by competent authority to perform her 

job. She has not done anything wrong as alleged. Therefore, learned counsel 

submits that it is a case in which benefit of pre-arrest bail can be extended 

to the accused/petitioner. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of the case diary, it transpires that there is sufficient force in 
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the contention of the learned defence counsel as the case diary do not 

reveal any illegality or doubtful act on the part of the accused/petitioner. 

Admittedly, she is an authorized person to carry out the activities. The case 

diary do not reveal any evidence to show that the accused took any money 

from any person or prepared any such fraudulent Adhaar Card etc. 

Therefore, after due consideration of the case diary, this court is of 

the view that this is a fit a case where the benefit of pre-arrest bail can be 

extended to accused/petitioner Lilima Begum. As such, it is directed that in 

the event accused/petitioner Lilima Begum is arrested in connection with this 

case, she shall be released on bail in execution of a bond of Rs. 20,000/- 

(Rupees Twenty Thousand) to the satisfaction of the I.O. 

Send back the case diary in seal cover. 

Accordingly, Misc(Crl.) case disposed of. 

Sessions Judge 
               Sonitpur, Tezpur. 


